(TO BE PUBLISHED IN PART-IV OF THE DELHY GAZETTE-EXTRAORDINARY)

GOVERN]MEN T OF NATIONAL CAPITAL TERRITORY OF DELHI
(BEPARTMENT OF LAW, JUSTICE & LEGISLATIVE AFFAIRS)
8™ LEVEL, C-WING, DELHI SECRETARIAT, NEW DELHI

No.F.14(14)/LA-2009/Iclaw/2010/2% | Dated .Yy the January, 2010
NOTIFICATION
No.F. 14(14)/LA-2009/IcIaw/2010/1@ - The following Act of the Legislative

Assembly of the National Capital Territory of Delhi received the assent of the Lt. Governor
of Delhi on 23" sanuary, 2010 and is hereby published for general information:-

“I'HE NATIONAL CAPITAL TERRITORY OF DELHI (INCKEDIBLE INDIA)
BED AND BREAKFAST ESTABLISHMENTS (REGISTRATION AND
REGULATION) (AMENDMENT) ACT, 2009

(DELHI ACT 03 OF 2010)

(As passed by the Legislative Assemnbly of the Nauonal Capxtal Territory of Dethi on the
16® December, 2009)
[:23"i January 20190]

An Act 1o amend The National Capital Territory of Delhi (Incredible Indxa) Bedand
Breakfast Establishments (Reglstratlon and Regulat:on) (Amendment) Act, 2007

BE 1t cnactcd by-thc Legslauve Asscmbly of the Nanonal Cépﬂal Tcmtoxy of Delhl in

the Sixtieth Year of the Repubhc of Incha ag FoLows -

i. Short txt!e extent and commencement. - (1) This Act may be called the National
: Capxtal Territory of Delhi (Incredible India) Bed and Breakfast Estabhshments
(Reglstrahon and Regulatxon) (Amendment) Act, 2009 ‘

© (2) It extends to the whole of the National Capital Tcn'itory of Delhi.

'(3) It shall come mto force on such date as the Govemment may, by notlﬁcahon in the
- ofﬁclal Gazctte appoint.

2. Amendment af section 2.- [n the National Capltal Territory of Delhl (Incred.lble India)
- Bed and Breakfast Estabhshments (Reglstrainon and Regu]atxon) Act, 2007 (Dclhl Act 11
0f 2007) (hereinafter referred to as “the principal Act™)-

| (a} i affer cIaus‘e '(i), the following clause shall be inserted, namely:- o
“ia) “food” includes the breakfast w]:uch is prawded 10 the guests by the owner
o mthout any extra charges?;



s s

(b)  for clause (m) defining the term “owner”, the following clause shall be
substituted, namely:-
*(m) “owner” means the owner of the establishment and includes a person who,
for the time being, has been authorized by the owner through a legal document duly
registered to be incharge of the management of the establishment at least for a period

of four years from the date of application for registration under this Act;”.

4. Amendment of section 3.- In the Principal Act, in section 3, in sub-section (2), for
clauses (a) and (b), the following clauses shall respectively be substituted, namely:-
“(a) that the premises is purely a residential unit and the owner has been physically
residing therein alongwith his family and having at least one of the following
documents as his proof of residence, such as voter identity card or passport or

driving license or ration card;

(b) that the owner shall let out to the guests not more than two thirds of the total bed
rooms consisting of minimum one double bed room and maximum six double bed
rooms:

Provided that if in a premises different portions are leased out or rented out to
different persons by the owner, maximum of six double bed rooms of the
premises irrespective of the number of tenants may be registered under this Act™.”

oo,
(Savita Rao)

Joint Secretary (Law, Justice & L.A.)
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